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O R D E R 
 

 
PER SHRI ABRAHAM P GEORGE, AM; 
 

 In this appeal filed by the assessee it assails an order passed under 

section 263 of the IT Act, 1961 (in short ‘The Act’). 

 

 2. When the case was taken up learned counsel for the assessee 

submitted that the assessment was completed by the AO on 22-09-
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02014, pursuant to the directions of the CIT and no additions were made. 

Therefore, according to him, the appeal had become infructuous.  

 

 3. In the light of the submissions made by the learned AR, we 

dismiss the appeal filed by the assessee.   

  

    Order pronounced in the open Court on the 20th February, 2015.  
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